
CENTRAL ADMINISTRATIVE TR1BUNA 
GUWAHATI BEN CII 

• 	 GUWATI-O 	 S 	 •: 

(DESTRUCTION OF RECORD RULES,.1990) . . 

INDEX 	. 	. 
• 	 . 	 _______________ 

• 	 • 	. 	 . 	E . P / lvI .A .I'4o. . . . ... .•. . . .......• •. . . .•• 

1. crders Sheet. 	?4/. i.c. ... ............ Pg. • • 4 • 	.. ... . . ... . to..... .4 . 

2.. Judgment/Order dtd.i%./. 

	

OAV.00 .......... Pg ..... 	............. . 	is*- opt 

• 	3. Judgment & Order dtd ........... ........ Received frornH .C/ Supreme Court 

4 	D.A... 	....... ....;.. •...•...•........ .11 

too 
. 

- 	 -  

 R.A./C.P ............. All. lrr..........................  

• 	 • 

 

 Y1.S ................ . .. . . . ..••...... ..... ..... ... ....... 

Rjcinder ................................. .. . . . • •,....• 

Repl r.  ............. .. .... ......... .......•L..... .... ......Pg...... .................to.................. 

- 	• 	• 	10. Any, other Papers... ..... ......... ...............Pg...................,...to......,.......... 

1 1;'exT10 of Appearance ... ......... ....... 

• 	12. Additional Affidavit.,......... .. ................................................................. 
• 	 I 	 .' 	 • 	 . 	 S 	•• 	• 	5' 

13.. 'v\Tritteri Argizriexits .......... .................................  

• 14. Arnendernent Reply br Respoxderits ............. ........-................................ 

• .15.AzriendrnentRep1yfiledbytheApp1icant. .......... ....,.....................  

16. cotinter Reply '...........••i•• ... •........ ........... 



FROM 

•(RUL42) 

NTRAL .ADWiINtSTRATIVE TRIBUNAL 
GUWA11 1 BENCH; 

ORDER SHEET 

Original Appiecation No. 	 J2_cThL. 
I&se Petition No.  

Contempt petition 

Review Application No, 

5pp1e c 

Repo 

AdvoC 

AdVOC 

C~' 

7 Vs- 

e for the Apple cant(s)  

e or the 

Not e~: . Of t he Registry 	I Date 	order of the Tribuna l 

	

 

3.6.02 	 Heard learned counsel for the 

parties. 

H 	 Application is admitted. 

	

: 	 Issue notice on the respondents.. 

Call for records. Returnable by 

1 four weeks. List on 24.6.02 for 

orders. 

LMI 
Member 	 ViceChairman 

imi 

	

• 24.6.02 	 List on 31.7.2002 to enable 

e f the respondents to f il e written 

>"aw statnent as prayed by learned Sr. 

C .G • S. C. 

L L U 
£ 	 Menber"" 	Vice-Chairman 

mb 

	

P—v4) 	bS N  

_ 	

• 

JW 	
-•. I 	 •. 	 1 



O.A. No176/2002 

'yWV- 

(\Lc- 	
311 002 	List again on 28.8.2002 to enab1e 

Mr. .Deb Roy, learned Sr. C.G.S.C. 
• 	 for the Respondents to file written 

statement. 

• 	rib 74 

28.8.02 
List on 26.9.02 to enable the 

respondents to file written statement. 

'MembX 	 Ve-cnajrrnan 

•'ovt pr- 	ft/k 

	

c 	? f() 

	

- 	 : 

11.11.02 	•: • - 	the prayer of Mr. A. 
Deb Roy, learned Sr • .0 .G • S.0 • for the 

'repbndënts four weeks time. is allowed 
• 

	

	 to.'he respondents to file written 

staemnt. 

'List On 12.12.2002 dor orders. 

L (f 	
Member 	 vice-Chairman 

mb 

12.12.02 	NO.wjtten statement 	so far 
filed by the respondents. Further four 

* 	• 	 weeks 'ime is allowed to the respondents 
to file written statement. List on 
13.1.2003 fobrders. 

L\,V\'Z 'L-VL. 1'L_-P4 	 • 

14) 

p .  

U 
• 	Member 	 '\Vice..iairman 

mb 	 •• 	- 

10 1  L 	7 
' fr 

- 	 - 

,•.•• 
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O.A. No. 176/2002 

2.192003 Present : The Hon'ble Mr. Justice D.N. 
Chowdhury, Vice-Chairman. 
The Hon'ble r. S.K. Hajra, 
Administrative Member. 

No written statement is forth.' 
coming though time granted. Further four 
weeks time is allowed to the respondents 
for filing written statement as a kaa 
last chance. 

List again on 21.2.2003 for 
• 

 

writterf statement. 

Office to show the names of 
the learned counsel for the applicant and 

delete the name of Mr. A.Ahmed. t.-,. 

Member 	 . 	 Vjce.sChajan 

mb 

2 1. 2. 2003 Present : The Non' ble Mr. Justice D.N. 
Chowdhury, Vice-Chairman. 

The Hon 1 ble Mr, S. Biswas, 
nUfliStrdtLVe Member. 

Put up again on 24.3.2003 to 

'1:ty 	 VM&LN 
	 enable the respondents to file written 

QfA- 
	 statement. 

Member 
	

`Vice~-Chairrnqan 

mb 

240 3.2003 	esent: The Hon'ble Mr.Justice D.N. 
Chowdhury, Vice -Chairman 

The Hon'ble MrS.Biswas, 
Mministrative Nrnber, 

Mr.A.Deb Roy, learned Sr.C.G.S.C. state-

that despite his numerous correspondences, he 
failed to get any positive response from the 

respondents for filing written statement. The 

matter may now be posted for hearing on 24.5. 

2003. The respondents may file written state-

inent within three weeks from today or otherwi 
they are directed to produce the records for 

disposal of the case. 

1mber 
	 Vice-ChaIrman 

b 1&J XW 

M. 

I 



O.A. 176/2002 

	

26.5.03 	put up again on 16.6.2003 in presence 

of Mr A .Deb Roy, learned Sr .C.G.S.0 for 

hearing. 

• 

 

£ber 	 Chairman 

pg  

	

16.6.03 	Heard counsel for the parties. 

Hearing concluded. Judnent delivered 
? 	 • 	 in open Court, kept in~  separate sheets 

The application is dipposed of in 

,k .44 ILfrb:J— 	 terms of the order • No order as to 
7J-tQ 6E-dv fP- 	 costs. 

0%'? 	 • Member 	 Vice Chairman 

I 	 pg 

-. 

• 	 •-• 

• 	 • • 
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CENTRAL AiJMINISTRATIVE TRIBUNAL 

GUWAHT . NCH 

R.A. No. 	 2002 

ITE. OF DECISION 17 - 6 - 2003  

Shri Ji.tendra Kumar Roy & two ors. 

SriM. Dutta. 	...0 .ADVOCATE FOR THE 
PPLICANT(S). 

-VERSUS- '  

Union of India & Ors. 
RSPOiflJ.cNT(S). 

• 5ri P,_pe1 Roy, Sr.C.G.S.C. 	
VTE FOR TH 

RESPONDENT(S). 

THE Hd\TBLE MR JUSTICE D.N.CHOWDHURY, VICE CHAIRMAN. 

THE H9NrLE  MR R.K.UPADHYAYA,ADMN. MEMBER 

Whth'r Reporters of lpcal papers may be allowed to see 
thJ judqment ? 

To ~ bd referred to the Reporter or not ? 

3 Wht11;er their Lordships wish to see the fair copy of the 
iucgnt 7 

4. Whter the judgment is to be circulated to the other 
Berrches ? 	 . 

Juçgrient delivered by Ho t ble Vice-Chairman 
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH. 

original Application No. 176 of 2002. 

Date of Order : This the 16th Day of June, 2003. 

The Hon'ble Mr Justice D.N.ChoWdhurY, Vice-Chairman. 

The Hon'ble Mr R.K.UpadhYaYal Administrative Member. 

Shri jitendra Kumar Roy, 
SubPostmaSter Pandu 'PO. 
Guwhati-42 . 

Sri Nirmal Chandra Das, 
Sub Postmaster, Pandu Railway Colony P.O., 
GuWahati12. 

Md. Makibur Rahmafl, 
Sub Postmaster, BharalUmUkh P.O., Applicants 
Guwahati-9. 	

...  

By Advocate Sri M.Dutta. 

- Versus - 

Union of India, 
represented by the Director General, 
Department of Posts, 
New Delhi - i. 

The Chief Postmaster General, 
Assam Circle, MeghdOOt Bhawafl, 
Guwahati - i. 

The Senior Supdt. of Post Offices, 
Guwahati Division, Guwahatil. 

Sri KhargesWar Kalita, 
Asstt. postmaster (Retd.) 
resident of Ozhapara P.O.Azara. 	

...ReSPofldeflts 

By Advocate Sri A.Deb Roy, Sr.C.G.S.C. 

0 R DE R (ORAL) 

CHOWDHRY j.(v.ç 

The matter pertains to promotion to the LSG 1/3 

quota vacancy of the RMS. it seems that pursuant to 

instruction dated 19.11.1984 on the filling up of LSG quota 

a procedure for ccommodatiflg the officials who had 

qualified against 1/3rd quota vacancies relating to the 

var 1981-82 was delienated.' The competent authority 
-I 

accordingly requested the concerned authoritY as to the 

information of the number of unabsOrbed officials who had 
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qualified 1/3rd LSG upto 15.2.1981 after accommodating the 

officials who have qualified in the post in the past against 

1/3rd quota vacancies relating to the year 1981-82. By the 

communication it was also asked whether there was any 

administrative difficulty if these unabsorbed officials were 

absorbed in 1/3rd quota of LSG. Another communication was 

sent from the office of the Chief Poastmaster General, Assam 

Circle dated 6.7.99 asking for the full details of the 

implications i.e. financial creation of posts, seniority 

problems etc. in the event of officials were absorbed. It 

seems that respondents had not taken any final decision on 

the matter till now. In the absence of written statement or 

any full details we are not in a position to go into the 

issues raised in this application. We are therefore, of the 

opinion that ends of justice will be met if a direction is 

issued to the applicants to submit a detail representation 

narrating their grievances within a month from the date of 

receipt of this order. If such representations are made the 

authority shall consider the same and take a decision as per 

law and pass a reasoned order as early as possible, 

11 preferably within three months from the date of receipt of 

the representations in the light of the policy decision as 

per law. 

With these the application stands disposed of. There 

shall, however, be no order as to costs. 

R.K.UPADHYAYA 
	

D.N.CHOWDHURY 
ADMINISTRATIVE MEMBER 	 VICE CHAIRMAN 

pg 



\ f-. 

3 
'. 

(An application under Section 19 of the AdministratiVe 
Tribunals Act, 1955) 

Title of the Case 	 O.A. No.. 	of 2002 

Sitendra Kumar Roy & c:)rs. 

- Versus. - 

(Jnion of India & Ors.. 	 Respondent 

I N D E X 

Si.. No. 	particulars of the documents. 	PaQC No.. 

1. 	Application 	 I to 10 

VerificatiOn 	 11 

Annexure'i 	 12 

Annexure-2 	 ..... 	 D '4 

Annexure3 	 '..... 

Anne>ure4 	 .. 	 - 

Ann exure-5 

B. 	Annexure6 	 ... 

For use in TribunaiSQffiCC 

• 	 • 	Date of filing 

Registration No.. 

I. 

REGISTRAR 
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IN THE CENTA'L ADMINISTRA lYE TRIE1JNAL (3tJWAHATi BENCH 

- 

BETWEEN 

1 	Shri Jitendra Kumar Roy,  
Suh-Pctmaster., Pandu PO , 	 I 
Guwhati-12  

2 	Shri Nirrnal Chandra Das  
Sub--Postmaster, -Pandu R.aiiwayCalcny 	1 

Gutijahati-12, 

3. Md Makibur Rahman, 
Sub--Postmaster, Bharaiumukh P.O,, 
Guwahati-9 

- 

AND 	 - 

1 	Union of India, represented by the 
Dir c:tor 	General, Department 	of 
Posts, New Deihi-1 

2 	The Chief Postmaster General, Assam 
Circle, Meçhdaat Bhawan, Guwahati-i 

3 	The Senior Sup;t of Post Offices, 
(3uwahati Division, C3uwahati--1 

4 	Shri Kharçeswar Kalita, 
Asstt Post Master (Retd) 
resident of Ozhpara P0 Azara 

.. 

DETAILS OF APPLICATION 

1 . PrRTICLJLARSfiF 	THt ORDER 	AGAINST 	WHICH 	THE 
APPLICATION I MADE 

The instan-t app1iction under Section 19 of the 

Administrative Trihunal. Act, 1985 is . Qeing filed by 

thp Petitioners who are agrieved by the fact that 

thouqh the Petitioners had qualified for the Lower 

Selection Grade (1/3 fut3ta) in the year 1981, they were. 

not pronoted in due time as a result of which they have 

lost their seniority and also have suffered finpcial 
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losses. 	Though from time to time various circu:Lars 

were issued for fiilinc4 up vacanc:ies under the 1/3rd 

LSG quota for which the Applicants had qualified, they 

diçJ not receive their promptions in due time. Though 

the Petitioners were promoted under the Time Bound One 

Promotion IScheme with effect from. 30,11.83, 30,11.83 

and 1,10.85 respectively., in the procees they lost 

their sehiority. Further, they ari also aggrieved by 

the order of the Staff Adalat passed on 29.9.93 whereby 

the ciim of the Applicants were rejected. The 4 
Applicants are similarly situated and are seeking 

similar reliefs by filing this application before this 

Hon 'bie Tribunal and as such, they may be allowed to 

join together in filing this application for seeking 

redressl of their common grievance ariiincj out of 

common cause of ac:tion. 

2 JURISDICTION OF THE TRIBUNAL. 

The applicants declare that the subject matter of 

the instant application for which they want redressal 

is well within the jurisdiction of the Hon 'bie 

Tribunal0 

L LIM  

• 	 The 	applicants 	further 	declare 	that 	the 

application is within the limitation period prescribed 

under Section 21 of the Administrative Tribunals Act, 

1985. The wrong meted ut against the Applicants being 

a continuous one, fresh cause of action arises by the 

day and as such, this appiicatior is not barred by 

limitation0 
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4 FACTS OF THE CASE 

41 That the applicants are all citizens of India and 

are currently working as Sub-Postmasters in various 

Past Offic. The Appi icants joined their services in 

the Post and Telegraphs Department 1n the year 1964, 

1985 and 1969 respectively. 

42 	
That the Appiicants qualified for the Lower 

Seiec:tion Grade (1/3 Quota) (LSG for short) in the year 

1981 and accordingly, they were to be absorbed in the 

1/3rd vacancies that were allotted to candidates who 

had qualified for the Lower Seiec:tion Grade (1/3 

Quota) 

43 That though the Petitioners have qualified for the 

LSC3 (1/3 Quota) in the year 191, they did not get 

their promotions in due time even though a similarly 

situated person whose name figured below the names of 

the Appiicans was given his promotion. The said 

similarly situated person has been arrayed as 

Respondent No 4 in this instant petition. The 

Appiicant; were meted out with differential treatment 

and as a result of which they have not only lost the 

seniority to the Respondent No. 4, but have ylso 

suffereci fin•ancj al iosss 

44 	That the Applicant No.1 and the Applicant No.2 

got their promotions in the year 1983 specifically with 

effect from 30.11.83 and the Applicant No, 3 was 

promoted with effect from 1.10.85, The Applicants were 

all promoted to HSG-iI with effect from 1.7.92, 

28. 10.92 and .1 10.95 respectively, However, due to the 

it 
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delayed 	effect 	given to their 	promoti.ons 	the 

Petitioners have suffered financ:iai loss and have also 

lost their seniority.  

The Appiicants crave the ioave of this Hon'ble 

Tribunal to produce copy of the circular dated 28 1283 

r'egarding the implementation of One Time Promotion ct 
Scheme at the time of hearing 

45 	That by a tircular dated 18583, it was decided 

that vacancies against the one third quota relating to 

the year 1991 (fc:r which examinations were hei.d on 

2582) and also vacancies relating to the year 1992 

may be fiilec up by officials who have qualified in the 

examinations held prior to the year 1982 it wai also 

clarified that the heads of Postal cir'cles should send 

a report to the &ffice of the Director.  General P&T, 

New Delhi wi thin 31 7B3, indicating the number of 

qualified offici als who were left out qnd the number of 

existing vacan::ies which remained to he fi lied up 

A copy of the circular dated 195G3 is annexe.d as 

ANNEXURE--i * 	 * 

46 That inspite of the said circular dated 1€3593, 

the 	Applicants were not given their 	dues 	The 

Applicants approached the authorites on several 

o(casions, but nothing concrete came out of ,  such 

prayers 

47 	That by an order datd 29993, the Staff Adalat 

held in the office of the Chief Post Master General, 

Assam CircieGUwahati decided that since the Time 

.- 
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Bound Scheme for promotion was introduced with effect 

from 3014.83  as a consequence the system of one time 

quota hav.e been abolished and s such the remaining 

qualified officials includinq the Applicants could not 

be absorbed The Adalat therefore, decided that the 

Applicants had no valid claim 

A copy of the order of Staff Adalat is annexed as 

ANNEX URE-2 

48 That by an order dated 6B98 issued by the Asstt0 

Postmaster General (Staff) various Sr Supdtv of Post 

Off ic:es Supdt. of Postal Store Depots and other such 

officers were as:ed to intimate the number of offici als 

who had qot qualified for absorption in the one-thir'd 

quota, upto 15.281, but were yet to he absorbed The 

said letter had a reference of a letter dated 30.79B 

issued by the Asstt Di rector General , 5PM by which the 

said authority desired to know about the number of 

officials who remained unabsorbed even though they had 

cleared the LSG (1/3 uta) exarnination 

a 

Copies ofthe letter dated 6898 and the letter 

dated 30 79S are annexed as ANNEXURES3 and 4 

rcespectively.  

49 	That 	on 6.799, the Asstt. Postmaster General 

(Staff) issued a circular to c:oncerned offic i als to 

furnish full details of the financial implications and 

seniority rd ated matters if the unabsorbed - officials 

who 	had qualified 	for promotion in the 	one-third LSG, 

quota are 	absorbed It was also di rec ted 	that the 
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concerned 	official's 	should 	send 	their 	
reports 

immediatelY 

A copy of the' said letter dated 6.799 is annexed 

as ANNEXURE5 

4iø 	That 	till 	date, 	the Applicants 	
have 	not 	been 

qranted 	their 	dues and 	inspite of 	various 	
circulars 

iued 	by 	the 	authorities 	for 	
ahsoT'ptions 	of 

persons like the Applicants, 	the 

Applicants 	are 	yet to çiet their promotions 
	from 	the 

date 	in 	ti.ihich 	they 	actually 	
qualified 	for 	such 

promotions 	after 	hiving cleared the LSB 	
(1/3 	Quota) 

examinations 	held by the authori ti es 	
The 	Applicants 

also 	sent 	a 	leal 	notice 	to 	the 	
aut:horities 	on 

1032001 	but nothing concreie has come about' 
	Under 

the c:ircumstances, 	the Applicants ha'Je been constrained 

to approach this Honble Trihunal 

A copy of the leçja] notice dated 183.2001 is 

annexed as NNNEX URQ6. The Applicants further çrVe the 

leave of this Hon'hle Tribunal to produce copieS of 

representations made from time to time if the Hon ble 

Tribunal so directS 

411 That the Applicants state that pursuant to the 

selections in which the petitioners.had qualified in 

the year 1981, a select list was published The 

Applicants however inspite of best of their efforts 

could not obtain a copy of the select list and as such, 

the Applicants pray before this Hon 'bie Tribunal that 

the Respondent authorities may be directed to produce 

-' 	 the select list at the time of hearing 
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3.. GROUND FOR REL:EF WITH LEGAL PROVISIONS 

5.1 That the Applicants are entitled to promotion in 

the Lower Selection Grade (1/3 uota) as they have 

cleared the LBS (1/3 cuota) examinations held by the 

authorities.. As per the Ru1e 272-A of the Post 

Teipgraph Manual Vol IV the Applicants are entitled to 

absorption in the Lower Selection Grade (1/3 fuata) on 

the basis of their selections.The' said Rule reserves 

one-third of the pot in the Lower Selection Grade (1/3 

cu:ta) for persons who have cleared the LSG (1/3 tucta) 

examinatiOns. The Applicants are further aggrieved by .4 
the decision of the Staff Adalat which had dismissed 

the claims of the Applicants on the grouid that the 

Applicants by virtue of their promotions under the Time 

Bound One Promotion Scheme have lost their rights whic:h 

accrued to them pursuant to their selectionS in the LBS 

(1/3 tuota) Grade in the year 1981. The Applicants 

became 	lgible for promotion to the Lower Selection 

Grade (1/3 Guc3t) by virtue of their selection to the 

LBS Grade in the year 1981. 	By virtue of such 

selection even the. Respondent No., 4 whose name appeared 

before the names of the Applicants in the select list 

was promoted to the Lower Selection Grade (1/3 cuota) 

prior 	to the Applicants which has 	resulted, 	in 

discrimination against the Appiicant. The Appli:ants 

though were promoted under the Time Bound One Promotion 

Scheme q  but they lost the.r seniority in the. process 

and also had to suffer financial losses. The Applicants 

state that so far as the decision of the Staff Adalat 

dismissing the 'claims Of the Applicants is concerned, 



the said decisiàn is perverse and is contradicted by 

subsec:tuent circulars isüd by the authorities from 

time 	to time. 	The said circulars would 	clearly 	show 

that 	various off ice heads were directed by the 	hiQheT 

ups 	to 	prepare reports/i i,sts 	showing the 	number 	of 

unabsorbed persons who had cleared the LSG 	(1/3 	uota) 

selection 	prior to 1982. 	The said 	circulars 	clearly 

show that the selections of the Applicants in the 	year 

1981 	had 	not 	become redundant on 	account 	of 	their 

promotions 	under the Time BQund One Promotion 	Scheme. 

The 	Applicnts 	state 	that had 	the 	AppJ.icants 	
been 

promoted 	pursuant to their pelection5 to the LSG 	(1/3 

Quota) 	rade 	the 	Appi ic:ants would 	have 	got 	their 

promotions 	earlier than they actually 	received 	their 

prornotanS under the Time E(ound Scheme. 	Further, 	since 

the 	Respondent 	No. 	4 was 	promoted 	overlooking 	the 

better 	claims of 	the Applicants, 	disc*iminatiQn 	has 

also beer 	meted out 	against 	the Appi :ic::ants 	Under 	the 

circumstances, 	the App iicants have b*?erl 	left 	ti th 	no 

other 	option s 	but to approach this 	Hon bie 	Tribunal 

seeking 	justice. 	The Appi 	cants further  state. that the 

wrong meted out against the Applicants 	is a coritlfluinQ 

one' and as such, 	this application is also not barred by 

the 	laws of 	limitation. 

06. DETAILS OF_REMEDIES EXHAUSTED 

That the Applicants state that they had made 

representations before the authorities on various 

Occasions and have also sen,t legal not ice seeking the 

benefits of promotions pursuant to their selection to 

the LBS grade in the year 1981, However, nothing 
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concrete has come about Further, the Staff Adalat 	by 

its dec:ision had also negated the claims of the 

Applicants 	in 	the most arbitrary 	manner'0 	The 

Applicants have waited for long hoping that the 

authorities would redress their c1rievances, but nothing 

c:oncrete has come ahout 

7 	MATTERS_NOT PREVIOUSLY FILED OR PENDINGEEFORE ANY 
OTHER COURT 

The Applicants -further declare that they have not 

filed any application, Writ petition or suit regarding 

the matter in respect of whic:h this app]. ication has 

been made before any Court or any other authority or 

any other Bench of the Tribunal nc:r any such 

application, Writ petition or suit is pending before 

any of theme 

S RELIEFS SOUGHT FOR 

On 	the, 	facts 	circumstances 	and 	premise 

aforesaid, the applicant prays for the 	following 

reliefs 

(a) Set1aside and quashi1the drder dated 299.3 issued 

by the Staff Adalat rejecting the claims of the 

ApplicantS 

(h) Declar 	that the Applicants are entitled 	
to 

romotiofls pursuant to their selection to the LSG 

grade notwithstanding the fact that the Applicants 

were promoted under the Time Bound One Promotion 

Scheme0 

13 



10 - 

Direct 	that the App]:ic.ants are 	entitled 	to 

promotion with effect from the date the app]. icants 

were selected for promotion to the LS6 (1/3 Guota) 

grade alongwith all consequential benefits 

Pass any other order or orders to which the 

• app].icants 	are entitled under the facts 	and 

circumstances of the case and as may be deemed fit 

and proper by this Hon 'ble Tribunal 

In the facts and c:i.rcumstanes state above 	the 

Applicants pray for a direction that penciency of the 

application shall not be a bar for the authorities to 

grant the reliefs to the applicants 

10 

The application is filed through an Advocate 

11 PARTICULARS OF THE IPO 

I.P.O.No 	2.8E 9 
tI 	 Jo 

Date 

(i I i) P ay ab 1 e at 	(3uw a h at I 

12 LIST_OF ENCLOSURES 

As stated in the Index 

Verification 

( 
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VERIFICATION 

I, Jitendra !:::umar Roy, son of Late Jmini Roy,  

aged about 57 Years at present worl<inçj as Sub Post 

Naster, Pandi. Post Office Suwahati, do hereby 

solemnly affirms and verify that the statements made in 

the accompanying application in paracjraphs 1,23 41 

to 4.6, 49 to 411, 6 and are true to my knowledge; 

and those in paragraphs 47 and 4E3 are matters of 

record which I verily believe to he true and the rest 

are my humble submiisions before this Hon 'ble Tribunal 

I have also been authorisd by the other Applicants to 

sign this verification and I have not suppressed any 

material fact 

And I sign this verification on this the 	day 

of May 2002 at Guwahati 

FJ 
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NNEXURE- 

	

In ciian pD;t; & Ju1trLI$))t 	I.art.Cnt, 
Office of the Lir ecLor Cen er 1, P T , 2U-/il:a 	ad , Sanchar Bvtn, 

AZ 	 New I)(ilhi-1 
• 	. 6-2/79--JPJ3 .11 	 L 	J tL 	th: 1 tn Mty, 1903 

All IicaL. of PD td). C1rCLLb 	 - 
a 	 I 	 /• 

	

Sub JbG -fill1ri' up of vacarci(;;, 	 • 
under the 	quo ta 

	

A rfc1'Q(- c iv invited to this office letter of 	 ç 
even no • d-iced 	t sc uct)oer, si1 on the tbjv 	subc. 	Th 
quti on whether VLtCnCiL& in the LSQ a'uint the 1/3rd qtr ta 
may be fil led up by offici l; who have already qua).ifii in 
t1i( ey414afltttions heLd in the p:vi3uE years (i.e. prio r t 
192) has been con ddered by th.i s off ice. It has been decided 
that vacincic 	ja1nt the 1 13rd quota rekitire. to the ye: 
19E31 (for whi di cxurniri;tt ion hi 	1) Qt:iq h21d 	r 2.5,82) at iii. co 
the V U curICic; rel ft ti: d' ti the year 19132 way bt 11 lIed up by 
ff1.cial:who have iva1fiedin the exawinat.io rr3 held prior 

t 3 1982 jn acco ratict? with the pr ce dure that Was ob ;in ing 	Lt 

J)rxor to the i 	f'thj 	ofliee lctterd.Lt(d 21et Oct.1981 
(LU utd above. 	14••, 	 ------- 

2. 	 After accon3dating the off icias who have qualifitd 
in the past ap ainst the 1/3rd qu DtLt vacanci us relating to 
t he yt ar s 1981 	and I 9fl2 , a re p0 rt w;ty kind 1.' be 	n t to this 
offlcc indicating thc rwrnher 01' qualified of1cial s who tre 
t I ii Ie 

ThriTi Ct3 
in this iu'ard 	iIT 	e 

L1ii; ol1lce ni t lLt t e r Ui ;tn 31 it July, 1 93 . 

Yours faithfully, 

( V. 13tLAC Uli U) 
Director (:taff-potal) 

EndL.No.Staff/G/ls I)ated at Hyderabad-1 the 	-1983 	 • 

Po twarded to  
All Di reotor 	oL' Postal i.ryicez 	 I 
ihe i ( P) H yd er aba d 	 ' 	* 
All Sr. / :;u p dt. ol' P0 	 1 
Al 1 S r , / 	• o 1' j M S 
All PJDs 
Po still n:-;ter 	(( ) 
/.nd all reconi ec 	jnd concern oJ 	 In A.P.'irc1e 	 • 	H 
Ast. Director ( I) CO IIydeab z J 

aff :ctiori 
• 	All 	to itwwedit, act ion at once 

H 	 1 

(U. Veri katacharl) 
• 	 Asst. Potoastr Gneral (Staff) 	•• 

A.P.Clrcl6p 1'de.aba4-500C01 

Ilk 
Vi.. 

- .. ..- 	• -.•.. •- -•---.-- -•••---•-•---------.-- p.----•• ._-._•..._...._.____...•,•____•__._ -- -•- - • 	 • - 	-- 	 --- -- .:------- --1 i 	I 	 . 	 . 	' 	•, • 	.' 	•- 	. 	Ii . 
- 	 •- 	-• 

• 	... 	• 	4 	4 	 -• 	 . 	- 

- 4 	S 	- 	. 	4. 	.• 	-- 	 . 	,. 	S. 	-- 
- 	 .. 	• 	• 	. 	. 	- 	. 	 ' 

• 	• 	. 	. 
. 	 • 	 .': 	

: 

*5 
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ANNEX'JR— - I 

H 

Depirtrnent cI posts : India : 
• 	 Qffjco of the Chief Postmter General : Assam Circle 
• 	 Meghdoot Bhawa.i 4th floor : Guwahati ; 781 001.  

0 	 I 

No SA/i/92/Rlgs. 	 the 29thOctober 1992. 

• 	7 // 	 k 

Subject u 	Decision taken on Staff Adalat held on 30.09.92  in , 
Asuam Circle, thwahatj. 	 •.• 	 • 

A copy/Extract(s) f ihe decision taken by the Staff Adalat 
held on 50.09.92 wtA uider, the chairmanship of Chief Postmaster General,. Aa3am 

• Circle, Gwahati on the respectia grievnnoes of the Staff is Bent herewith for 
favour of taking necessary action. A brief particulars of the grievances along. 
with the name and desition o. the official is also enclosed herqwith for , 
favour. of ready reference.'  

H Lf 
Encl 	As. above. 

77 ea 

4, 

I 	 Staff 
- 	 /o the Chief Postster Genei- 

Copy to • 	• 	 Assam Circle 

/ 	'•., 	. 	.,UWAHATIg 71'001;." 

CIL

- 	 • 	4.L L 	. - '-.--_'.-+' 	 -. 	 i--_ 	'- - 

with reference to 
decision 
tion.of 

the Staf 4dalat he1don 3O.Q9. oL oiherewj t 	 LA- 

pk 	 ' 	 • . 

informB- 

	

Seoretal'y 	 . 

Staff Adalat & Accounts Officer, 
Of o the Chief Postmaster General. 

Assam .Civole, Guwahatj0 
* 	 4 	 .,- 	 •.• 

— - – 	. 

	

aat 	T1 
- --- 	(Or hi •'-u2äC LSG Vancy 	. 	 pio 	in the 

Since the records pertain1' 	
instruction of Jfte 

2flqtOh yea982_ 

• 	 the rn&.er tvi th the CPèJG 	 up 
the 	POSJt1O 	to . examie 

Shiliong and ascert&jn 

tQbsorptjon in regu1,r LSG 	
• Case 	 g 

• 	 - Djrect,ratc issued in theeaPr 19 ttuct2oj, of. the 
surplus qua1ifj' offjcjf5 of' 81n respect of- 

and 1nfor, 	Ildal 	
quota LSG 

sestioq 	
for settfernent 	or, 	

he 

	

- 	.— - 

• -.• 

• ' 	- • 	
': " 

• 	I 
- ire 



: FROt7 	CP 
Iflrd STAST ADA 	 S!PT 1  03 

HEW IN P7AST 
-T rMIAE  

- 	 e,YulI 
- 	 _-._- Darticujars ofthe case 	Prsent?oltjon 	 ; 

1JS!J 	 tL 	 I 	 I 	 WI Dec.sion a: 
Old cases 

1.ZA/3-30/92 
3-31/92 

)The cis relates to the 
) 

CP, N.E.Cjrcle has intimated that The Adalat examined the cases year 1981(1/3rd tuota LSG the 1r ex-Jxatjon fr prction after 	ettin 	xeort fro'-n N.E. exai1nation aga1t the against 1/3rd 'iacancies of LSG was Circ1 	Theoffizials those who ..vacancy of 1981) .jn r/o held on 15-2-81 against the vacanciec qualifid in the 	:ainQtion a 	
iaim which were available in that year. The were absorved aa.thst the vacancies 

PG 	, 	
. 

examination was qualifyirigoae. Out of accordinç t 	seniority, In the 
' 79 qualified officials,16 of f±cia.ls meantime, time bound scheme. has 

have been absorbed against the vacan- been introduced wef 30-11-83 as 
• 	 . cies of 1981 and 8 qualified candidates a 	nsequence system of 1/3rd 

M, 	iici.wuiari. of 1981 passed IIO!  s Exam.in ation • As a quota had been abolished • As such 
• resu3.t(79_24)z55 qua.lified officials reinPining qualified officials 

V  
of 1981Yexnination were left over including 3 Petitioners could 
unabsorbe1.Before the back-log canada-, not be absorved. Therefore, the 

• 
p 

V tes could be absorbed, The scheme of Adalat feels that the petitoners 
VV• time beund prorrot.ion had been introduced have no valid claim in confirmaion 

- 	.. .w.e.f.. 30-.11.-83.As a .consequencet the with the Rules. 	 V  - 	- 	 V 	- 1/3rd quota. system itself had• been 	: -.: 	Case ciosed- - 
v' 	i 	r 	J. 	•.: 	. 	: abolished. .There±ore., cases for protion. V  

by virtue of their cnaflficatiOfl 
- H 	4-c in the 1/3rd quote LSG exixiation has 

- 
- 

gone with the 	truction of Thne oun - 
VTprotionscbeme. V 	 • - 

Encl:J 
V 	 —._ As. ab 	- QYe .. 	 & 	AO 

V 	 - - 	 - Adalat V - 
- fl/t1 _Chpfl•*Assarn circle  

---V - 	j 	-. 2V 
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c 	c19 	9, 

DEP2RT1.E1T OF P0 TS: IiDIA 

	

• OFFICE O '.ifl CiIEF POSTkST 	
?5A cIiC 

F 	
L, 

G-c_)ooT  

TO, 	: 	 • 	

\ 2 

	

1- 2. 	The  
3 7 • S .11 3POC in 13Sa1l Pos.al Circic. 

The 
• 	 9. 	Tie 	:3jlchar. 

10 , •Thd upcfl. O PJ').. Guwahati. 

	

11. 	The 3updt. of 	Guwahai. 

12 ' • The 'a na ç;e r • 1. 3, Gutla hat i. 

DateC at Guwahati the •0600-9L. 

F.11ing of LQ rd quota vacancie Li Ri S/Postal. 

• 	.
i..leaefnd enclosed herewith Dte. 	I 

• ittr Io.4459/973PL3II dtd. 30-7-90 on the above / 

'. sjct for. inf orrcati6P. I 

0 	 . .

. 	 :. 

 

As pur irctOrate letter,, you are 

reçstedo inLirnatc tILO nurerLflicia1i if any. 

(wio hr1 qualEi'l Y3rd eYam upto 15_2_t U_arE? stil 1  

to b aborbec1. P. (1rninistrtiVe deficu1ty. if any, to a.or) 

in thei Y3rd qut'of L3G may also be informed accordiflcll? 

• 	at 'the earliest f i r onward UbIn1JS1Ofl of report to 

• Directorate. 
S 	

•0 

0± 	

.••••' 	
•.. 	 0 • 	 ••••• . 	

0 

0•, 	
5.00. 0; 

ncl: As aOVe,. 
13.  I-LAZIiUIV ) 

Ao3tt. PostmaSter General(LEf) 

	

0 	
For ChI<d Postmaoter Cc, rzcr 

0 	 , 	 Assara Circle, u'/,ahati - 	
•' 

Gas 

I!  
O 	 • 	

0 	

5 

O 	\ 	
lflAUG9R "11' 	•• 	

.5 

\ 	
•r 	Id1 	 0 	 • 

0 	 4 	f13.1',' 	• 	 • 	
0 

0 	
t-t 

Sf'. 	
0 	 • 

S O 	 , 	 S 	 • 

0 	
0 	

• 	
0 	

0 

0 	
•4• 	

5 	
0 	 . 

5 	 0 	
0 



0 	
e7'~( 

Sir, 

I am directed to invite reference to the instructions 
issued in this office letter No 6-2/79-SPB-II dtd. 19-11-
1984 on the above mentioned subject, wherein the procedufe 
for accommodating the officials who had qualified in the 
past against the 1/3 rd quota vacancies relating to the year 
1981-82 was indicated. 

You are requested to intimate how many officials are 
still unabsorbed (who had qualified 1/3 rd LSG exam upto 15-
2-1981), after accommodating the officials, who have 
qualified in the post in the past against 1/3 rd quota 
vacancies relating to the year 1981-82. Kindly also intimate 
whether there will be any administrative difficulty if these 
unabsorbed officials are absorbed in 1/3 rd quota of LSG. 
This may kindly be treated as most urgent. 

Yours faithfully, 

Sd /- 

(R SRINIVASAN) 

ASSTT. DIRECTOR GENERAL (SPN) 

0 

#. 	 .4 



(5)  

ANNEXURE— 5 

DEPARTMENT OF POSTS 	INDIA 
OffICE OF THE CHIEF POST MASTER GENERAL : ASSAM CIRCLE: 

GAIJHATI- 78 100 1. 

NO STAFF/13-1tPN/Corr. DATED at Guwahati the 8 th July 1999 

To 
The SBPOs/SPOs 
Guwahati/Dhubri/ Dibrugarh 

Sub; Promotion of 1/3 rd LSG in ENS) Poatal 

Kindly refer to this office letter of even number 
dtd.6.8.98 regarding filing of LSG 1/3 rd Quota Vacancies in 
EMS/Postal 

LS 6  

As per report received there are 9 (nine) unabsorbed 
officials who had qualified 1/3 rd LSG exams upto 15-2-1981 
In Assam Circle. 4 in Guwahati (F), 3 in Goalpara and 2 in 
DibrugarhDiviaIöñ 

4 

The directorate desires to have the full details of 
the implications i.e. financial creation of posts, seniority 
problems etc if the officials absorbed now. As such, you are 
requested to submit report as desired immediately. 

\ el 

ad) illegible 
APNG (staff) 

0/0 The Chief Post Master General 
Assam Circle Guwahati 781001 



______- --- 

- 	 I 
./.MR. TUSHAR KANTI DUTTA ROY 	 Res: East Gtanagar Hilt sidq Colony 
/ 	J,.(Recd.. Asstt. Law Offlcer, N.F.Rly.) 	 Guwahati -II, Karnrup ( SSAM) 	 2i 

	

ADVOCRIE . 	 (0361) 570912 

	

r 	 -- a ..., 	... 	
i 

Ref.. 	 Date 

NOTICE 

To 
(1) DirecLer General ?uLs & 

Telegraphs,New Delhi-110001 

2) The Chief Post Master General, 
Assam Circ1E, 14eghdoot Bhawan, 
Gtiwahati..731001 

(.3).Sr1  Supc3tj 0  oPost Off jce4',, 
- Quwahat1_pi2 toi 

Clients : (1) Faizuddj.n Ahinc.d, 51 1M, 
fflU.flirnajdan ; 

Sri Niai Ds, Sub-pose 
Master, Pdu Rly.Colony 
Post Office ; 

Syed Mkibar f:ahrnan, 
SPM/pandu 

Sri J.Ic Roy, SPC/Guwhatj 
GPO •  

Reg : L.S.G. - Filling up of vacmcjes under 

	

the 	3rd cuota InLSG Postal 

Dear 3jr, 

I am instructed by my above clients to  givc- 

You this notice for i-Mulimentation and Ul.ling of vaca-
flci under 1/3rd LSG quota in postal when the authori-
ty 6, 

PT,New Delhi under his letter .NO.6_7/79p3 U 

dated 8394, 19.11.94 and subsequent letter No06-11/ 
f 	 84-spII dated 30.7.98 

(contd ... p/2) 

I. 

It 

;I 



V .  CV 

. 	...... ... 

-z 2 z. 

:desjred to implenent the scheme amongst the stáf who 

had been qualified in the LSó\ualify 	examination 
hej.d in Peb..1991 relating to the year 1981..82 but still 

unsabsorbed whereas there are some employees who had 

in the said E 
"." - 1. 	 xamsfalOngwith my above cijents 

were absorbed 

This is Unjustified and discriminatory towards 
rny Clients0 	. 

Xn view of the above, you are requested to do 
'juatce to my clients so that they may 

be absorbed 
:th3t their due promotion c.1/3rd LSC in postal wits 

........................ J retrospective efifect and othej consequefljj enejts 

to avoid litigato, failing 
which my aboe ôlients shall 

IflStitutea suit before the appropriate courfo.ustjce 

	

pIhich pleae flote 0 	 . 

With thanks, 

Yours faithfully, Ii • 	

. fl 2.t.j10001. 

( T,K, 	tta Roy 
), 

H 

A6bt4.  

ill 

• 	 . 	• 	

•0 	

' 5 - 	 -. 	 S  

1 	

• 	 . 	

. 	 I 

S 	 . 	 '.5 	

•0 


